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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCE LUCKNOW

Cortzmpt Application No. 53 of 1932

IN
Orieiral Application No. 361 of 1990

G.K. Naechamdi . . . . . . .

e o « « o+ o Applicant

Versus

~

Union of Imdia & Others © « « « + + « . . Respondents

Hon'vple Mr. Justice U.C.Srivastava,VC

Eon'ble Mr., K. Obavva, Member (A)

Tte complaint of the applicamt in comtempt
application is that the order passad by this tribumal
has not beer complied with. Aeainst the transfer order

the applicart tas approacred the tribumal. With certair

observations and diréctiomrs, we disposed of the agplica-
tiom filed by the apﬁlicamt withim a partiaular period
takine into consideration with certain fact. The
erievamce of the agpplicant is that the éirections . :7-
§iven by the tribumral, have wmot beesn complied with and

the time schedule ras mot been .adhepedc:i. Tre matter -

cdme-up before us today ard we rave fouméd that the time
schedule may mot have been -acdhered td, but it aprears
trat trhe case of the applicant was considered ard )

thereafter bréder has been passed. It can be said that

the techmical contempt has been committed and the

‘ been
reprasentatiomn of the applicanmt has hotQ@isposeé of

within time, that may be so. A persom can be haulsd-us
urder the comtemst of Court Act, if a clear case umder
the Cortempt of Court Act may be made out. Merely

because, the represemtatiom of the apelicant tas been

disposed of after a particular perios that will mot
make other persbm guilty and the motice of the matter
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car not be taken when the fatter has already been
disgosed of. As no clear case of cortemgt ras been
made out rotwithstandine the facts that the time
schedule‘fas‘not baen aékered to. We car at the most
say that‘éée tQﬁtamo@nggiechmical comtempt has been
made out. ‘Accoréimgly, this contempt agplication

deservas to be dismissed and as such it is dismisse4d.

Notices are discharezd and the apprlication is consienszd.

Member (A) Vice-Chairman
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Lucknow Dated: 9.12.1992.

(RKA)



